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| 39. Duties vf urban local bodies.

{i; Ail icral bodies are responsible for undertaking solid | Nagar Nigam Haldwani-Kathgodam is regularly

| waste management as provided under these rules in order to | undertaking solid waste management activities
! protect and improve quality of environment in the area under | including door-to-door collection, transportation, |
: taeir jurisdiction. processing, and disposal of waste within its
jurisdiction to protect and improve environmental
quality. Also doing IEC activities
regarding awareness of the rules.
Total No. of Wards-60
Total No. of Wards Covered with D2D Coliection-60
Total No. of Wards practicing 4 way Segregation-05
Total No. of Wards practicing 2 way Segregation-55
Total No. of HH- 65655
Total No. of HH practicing 4 way Segregation In
progress
Total No. of HH practicing 2 way Segregation- 65655
Total No. of Vehicles Available- 81
Total No. of Vehicles with 4 Compartment- 10
Total No. of Vehicles with 2 Compartment- 71

N No. of Vehicles monitored by VLTS- 81
(2) All Urban Local bodies shall prepare solid waste action plan Nagar Nigam Haldwani-Kathgodam is preparing a

as per proforma prescribed by Central Pollution Control Board, | Solid Waste Action Plan as per the format

guided by state policy and strategy on solid waste management | prescribed by the Central Pollution Control Board
within cne year from the date of notification of state policy | (CPCB), including ward-wise waste genefation,i
and stratagy inter alia covering the following elements: collection, transportation, processing, and
(i) total waste generation in the area under jurisdiction with | disposal mechanisms according to given

ward wise break up; directions in SWM rule-2026 \

(ii) Five-year projection for waste generation; (i) Total waste generation in the area of judicial of

(i) ward-wise collection (including for special care waste) | Nagar Nigam Haldwani is 150 TDP per day. \

and transportation plan; (ii) Estimation Under Process *1
(i)  Total No. of Wards- 60 \

Total No. of Wards Covered with D2D Collection-50
Total No. of Wards practicing 4 way Segregation- 05
Total No. of Wards 'practicing 2 way Segregaticn- 55
Total No. of HH- 65655

Total Mo. of HH practicing 4 way Segregation in\1
progress ‘
Total No. of HH practicing 2 way Segregation- 65655
| Tota! No. of Vehicles Available - 81

‘r ' Total No. of Vehicles with 4 Compartment- 10

Total No. of Vehicles with 2 Compartment-71

.J ‘)3— No. of Vehicles monitored by VLTS- 81
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39? _Diutiesﬁorf_urban local bodies.

(iv)

w

ara-w;i-s; mappn;g of solid waste management

infrastructure;

\ (v) ward-wise mapping of market pl

infrastructure such as bus stand

| biomedical waste under Bio-medical W

Rules,
generated from their premises to registered Bio-Medical

aces, community service

s, railway stations, places of

| religious significance;
(vi) mapping of occupiers identified along with quantity of

aste Management

2016 obligated to hand over biomedical waste

Waste Treatment Facility.

(vii) plan for coliection and tranfportation of waste from

garbage vulnerable points and hot spots for littering;

(viii) mapping of solid waste ingress points in wat

er, bod:es and

plan for stopping ingress of solid waste in water

placement of appropriate barriers;

(ix) schedule for cleaning surface water bodies and drains from

floating solid waste;

(x) schedule for street sweeping and placement of

waste bins as per prescribed norms;

bodies through

No. and Location of SWM infrastructure-02

NADEP PIT/Compost Pit- 06/08
MRF- 01

SWM Plant- 01
(V) Details of market place, Community service-

bus stand, Railway station, Religious places etc.--
(V1) Details of BMW waste collection facility in
NN- We have agreement with Global environment
solution, BMW treatment firm. BMW collected in
door to door MSW collection, is collected at one
point (Secondary station, Katha Factory) and
handed over to Global environment.

(vii) No. of GVP- 04

Frequency of waste Collection from GVP- Weekly
No. of GVP Removed completely- 04

(V1) No. of water bodies -0,

No. of solid waste ingress points-N/A

No. of location where Wire net/Jali are fixed to
stop ingress of solid waste- N/A

(IX) 14 big Nala cleaning activities- Every year in
the month of April and May Nala cleaning

activities takes pléce before mansoon start.

(X)- Daily street sweeping in morning and evening

as per schedule.
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(xii- n{apping of vacant plots of land under public or

\‘ pri
|
| solid waste including railway land and land with

vate ownership vulnerable for open dumping of "
; public authorities;

(xii) plan for environmentally sound management of
sanitary waste including sanitary pads, diapers, as per
guidelines prescribed by Central Pollution Control P
Board through the use dedicated incinerators D
designed for the purpose or common biomedical waste
treatment facilities, or units using recycling

technologies approved by Central Pollution Control

pi
(X11) Quantity of special care waste (other than

WET/DRY/SANITARY WAST)- Collection under

0

(X1) In most of the vacant plots agriculture work
takes place.

o. of Challan done under anti littering and ant

spiting act 2016-250
(XI1) For disposal of Sanitary waste including sanitary E

1

vds, diapers, incinerators are installed in 06 toilets.

rocess.
isposal facility for special care waste--

Total No. of Vehicles Available

Total No. of Vehicles with 4 Compartment- 10

Total No. of Vehicles with 2 Compartment- 71

No. and Location of SWM infrastructure- 02
NADEP PIT/Compost Pit- 06/08

Board;

(xiii) plan for collection and environmentally sound MRF -01

management of Special care waste; SWM Plant- 01
Any other

(xiv) requirement for solid waste management
infrastructure including for collection, transportation,
segregation, storage, as required including for
Special care waste and sanitary waste, before
processing and recycling (including both wet and dry
waste) and environmentally sound disposal of waste

in sanitary landfills

Total No. of Wards Covered with D2D Collection- 60
Total No. of Wards practicing 4 way Segregation- 5
Total No. of Wards practicing 2 way Segregation- 55
Total No. of HH -

Total No. of HH practicing 4 way Segregation- 0
Total No. of HH practicing 2 way Segregation- 65655

-

3) Urban Local bodies shall register with State

the Pollution Control

Al

Pollution Control Board or

Committee concerned on the centralized online portal

the city solid waste action plan on

and upload

centralized online portal developed by Central

Pollution Control Board.

Nagar Nigam Haldwani-Kathgodam has initialized
EPR registration on the portal of the State Pollution
Control Board and will upload the City Solid
Waste Action Plan.

Preparation of City solid waste action plan is under

process.

(4) All Urban Local bodies shall arrange for door-to-
door collection of segregated solid waste composed
of wet waste, dry waste, sanitary waste and special

care waste, from all households including slums and

informal settlements, commercial, institutional and
other non-residential premises, multi-story buildings,
large  commercial  complexes, malls, housing

complexes, etc, on their own or through designated

third party agency.

Previously Nagar Nigam Haldwani-Kathgodam was
collecting 100% waste door to door according to
SWM rule 2016. Now SWM rule 2026 is prevailing
accordingly Nagar Nigam Haldwani preparing the
action plan for collection of segregated wet waste,
dry waste, sanitary waste, and special care waste
from households, commercial establishments,
institutions, slums, and other premises through
authorized agencies.

(i) Total No. of Wards 60

Total No. of Wards Covered with D2D Collection 60
Total No. of Wards practicing 4 way Segregation- 05 l
Total No. of Wards practicing 2 way Segregation- 55 \
Total No. of HH- 65000 k
Total No. of HH practicing 4 way Segregation- in
process

Total No. of HH practicing 2 way Segregation- 65655
Total No. of Vehicles Available- 81

Total No. of Vehicles with 4 Compartment- 10

| Total No. of Vehicles with 2 Compartment- 71

=
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(5) AIll Urban Local bodies shall frame by-laws
incorporating the provisions of these rules by 31"
March 2027.

(6) prescribed from time to time user fee as deemed
| appropriate and collect the fee from the waste

generators on its own or through authorized agency,

(7) All local bodies shall direct waste generators not to

litter i.e throw or dispose of any waste such as paper,
water bottles, liquor bottles, soft drink cans, tetra packs,
fruit peel, wrappers, etc. br burn or bury waste on streets,
open public spaces, drains, waste bodies and to segregate
the waste at source as prescribed under these rules and
hand over the segregated waste to third party or

waste collectors authorized by the local body.
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is in the

Nagar Nigam Haldwani-Kathgodam
process of framing bye-laws in accordance with the
provisions of the Solid Waste Management

Rules 2026 and it shall be framed with in time.
Copy of bylawas as per rule 2016 annexed, and action
taken for bylawas revision as per 2026 if done any
under discussion stage

User charges for solid waste management

services have been prescribed and collection of
user fees from waste generators is being
collected by Baini Sena(Self Help Groups) for
this bylaws prepared according to SWM
rule2016. Total amount of user charge collected

during the year 2025-26 Rs 3,92,40,495.00

ein;g conducted regularly

Awareness activities are b
to discourage littering, open dumping, and
burning of waste, and to encourage source |
segregation. And penalties are also imposed for

breaking the rules. IEC activities is taking place |
through SHGs in which team of SHGs ward wise |
meet every household and aware them about |

waste generation according to SWM rule 2026.

. (8) It shall be the responsibility of the local bodies to
develop and set up infrastructure for segregation,
collection, storage, transportation, processing and
disposal of the solid waste either on its own or by
engaging agencies and ensure geo-tagging of solid waste

management infrastructure as well as facilities.

Necessary infrastructure for segregation,
collection, storage and transportation of solid
waste has been developed and geo-tagging of\‘
facilities is being undertaken. For processing, and |
disposal we have installed |
- 50 TPD capacity trommel,

- 8 Compost pits of 16 TPD capacity for wet waste
are constructed, ‘
- 1 TPD capacity composter also installed.

- MRF center is working with the capacity of 50 MT

(9) All local bodies shall take measures for hundred

' percent coverage of solid waste management within their
| jurisdiction in a centralized or decentralized

| . 7 _—
| manner in an effective and efficient manner.

Efforts are being made to achieve 100% solid waste

management coverage within Nagar Nigam

Haldwani-Kathgodam area.

Total No. of Wards Covered with D2D Collection- 60
Total No. of Wards practicing 4 way Segregation- 5
Total No. of Wards practicing 2 way Segregation- 55
Total No. of HH- 65655

Total No. of HH practicing 4 way Segregation- In
progress

Total No. of HH practicing 2 way Segregation- 65655

/‘




(10) AII Urban Local bodies shall undertake assessment

of solid waste generated, including legacy solid waste, in

[ a year by the 30th June of next financial year and also

| develop projection of quantity of

waste
| generated

to be

the guidelines issued
| by Central Pollution Control Board.

in accordance with

' (11) All Urban Local bodies shall assess the solid waste

| management infrastructure available for collection,
|

| segregation, transportation, processing and disposal and
report it on the centralized portal by 30 June every year

and also display the same on their website.

Assessment of annual solid waste generation and

future waste projections are under process in
accordance with CPCB guidelines.

Quantity of legacy waste-1.75 lakh MT
Quantity of Solid Waste Generated TPD- 150 MT

Assessment of available solid waste management

infrastructure is under process and relevant
information will be uploaded on the centralized
portal and official website after registration.

Gap Analysis -

|
|
Requirement of Vehicle- 75, compactor- 05, Back- ‘\

ho-loader-04, Tractor with trolly- 05, Mobile toilet- \
10, Nala desilting machine- 02 \

SWM Plant-01 ‘

Composter (1 TPD capacity) - 20

(12) All Urban Local bodies shall appomt the nodal officer

for solid waste management within their jurisdiction.

Swasthy Adhikari has
appointed as a Nodal Officer for Solid Waste

Management by the Nagar Nigam Haldwani-
|
Kathgodam. |

Varisht been

Nagar

{13) All Urban Local bodies shall ensure that waste
from public places is collected based on the schedule
prepared by the local body, which shall be uploaded

on the centralized online portal.

Waste from public places is being collected
regularly as per the schedule. Presently Nagar

Nigam Haldwani has initiated registration on the

Centralized online portal. After registration on
the portal Nagar Nigam Haldwani will upload ‘.

; .
the same on online portal. Presently preparation h
of waste collection schedule is under process.

(14)

Management and maintenance

of facilities,

equipment and infrastructure for collection, storage,

transportation and treatment of solid waste shall be
reported as part of the annual returns by 30th June of

the following financial year on the centralized online

portal

Maintenance and management details of solid

waste management infrastructure and equlpment

will be included in annual returns.

(15) All Urban Local bodnes shall duect street sweepers
not to burn tree leaves collected from street sweeping
and store them separately and handover to the waste

collectors or agency authorized by local body.

Street sweepers have been instructed not to burn

tree leaves, and separate collection and disposal

arrangements for leaves are being ensured

according the SWM rule 2026. Instructions given
in a workshop organized by Nagar
Haldwani

Nigam

S

I
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(;Gi ;Qll Urban L;cal bodies shall ensure that the waste | Daily street sweeping and periodic collection of

from daily sweeping of streets, lanes and by-lanes daily | waste from roads, lanes, and public places are

[ is collected separately, regularly in a periodic manner being carried out regularly. For this 746 employee

| depending on the density of population, | deployed ward wise. Daily 5 hr sweeping done by

| commercial activity and local situation. these employees.

\I (17) All Urban Local bodies shall ensure that solid waste | That transportation of municipal solid waste is
being carried out in covered and environmentally l:

compliant vehicles to designated processing and |
disposal facilities. Nagar Nigam Haldwani has |
facilities or secondary storage facility. maintained a MRF [
centre with a capacity of 50 TPD. }
Total No. of Vehicles Available- 81 \
Total No. of Vehicles with 4 Compartment- 10 {
Total No. of Vehicles with 2 Compartment- 71 ‘
Total no. of Covered vehicle, - 81

is transported in an environmentally sound manner to the

| respective processing facility or material recovery

—

(18) All Urban Local bodies shall phase out the use of | Nagar Nigam Haldwani-Kathgodam is promoting |

chemical fertilizer and use compost in all parks, gardens | the use of compost generated from biodegradable

maintained by the local body and wherever possible in | waste in parks, gardens, and other public spaces

other places under its jurisdiction. under its jurisdiction in place of chemical |
fertilizers. Nagar Nigam have 1 MT compost plant “
in ward-14, 6 NADEP pit and 8 compost pits ‘;

|

with anaerobic technology at different locations. |

(19) All Urban Local bodies shall ensure that the waste That waste generated from vegetable markets,

from vegetable, fruit, flower, meat, poultry and fish | fruit markets, flower markets, meat markets,

market is collected on day-to-day basis, and shall | poultry, and fish markets is being collected ona |
promote setting up of decentralized compost plant or | daily basis and decentralized composting facilities
bio-methanation plant at suitable locations in the | are being promoted wherever feasible. Nagarl‘E
markets or in the vicinity of markets ensuring hygienic | Nigam Haldwani is decentralizing the facility of l‘
conditions. composting by installing small compost units as “
per availability of land. Presently Nagar Nigam
have 1 MT compost plant in ward-14, 6 NADEP
pit and 8 compost pits with anaerobic

l
|
technology at different locations. \
l
|

' (20) All Urban Local bodies shail prepare inventory of | An inventory of plants, waste processing

| all registered bio-methanation plants and waste to | facilities, material recovery facilities,
and sanitary landfill facilities has been prepared
and report will upload on the centralized portal

periodically after get registered on centralized

~energy plants, sanitary landfills, solid waste processing
J
|
" centralized online portal within a period of one year from | portal.
|
1

facilities within their jurisdictions and upload on the

ate of notification of these rules in the Official No. and Location of SWM infrastructure- 2

d
NADEP PIT/Compost Pit- 06/08
Gazette and update annually by 31 March every year. | MRF - 01

SWM Plant - 01 (fresh waste plant)

e
=



‘ their jurisdiction, if the volume of waste is exceeding five-

l
\

|

; (2)) All Urban Local bodles shall make an application

[m form | for grant of authorisation for setting up

j waste processing, treatment or disposal facility under

' of odour and maintenance of hygienic conditions

| around the facility.
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(21) All Urban Local bodues shall set up covered secondary

storage facility for temporary storage of street
Sweepings and silt removed from surface drains in cases
where direct collection of such waste into transport
vehicles is not convenient. Waste so collected shall be
collected and disposed of at regular intervals as decided
by the local body and upload the details on the

centralized online portal by the 30 June, every year.

ensure that the

bodies shall

(22) All Urban Local

horticulture,
separately and composted in the parks and gardens, as

parks and garden waste is collected
far as possible or processed using prescribed technologies
and upload and update on the centralised

online portal by the 30 June, every year.

4

Covered secondary storage facilities for temporary

storage of street sweepings are establish wherever
required. Nagar Nigam Haldwani have 5 covered

secondary station.

1- Ghas Mandi
Tikoniya Aero-drum road

2-
3- Heera Nagar
4- Patel Chowk
5- Kattha Factory

Drain silts are directly transported to the place

allotted for the same.
The annual report will be uploaded on the
centralized online portal by the 30 June, every

SRS |

year.
Pre\nously hortlculture and garden waste is being

collected separately and processed in through
Nadep and compost pit. Now as per SWM rule- '

2026 Nagar Nigam Haldwani will start processmg
\

on generation place.
04 vehicle deployed for street sweeping/garden \

waste collection.

(23) AII Urban Local bodies shall ensure thatsegregated

wet waste is transported to the processing facilities like
compost plant, bio-methanation plant or any such
biodegradable waste processing facility; preference shall

be given for onsite processing of wet waste.

That segregated wet waste is being transported ‘|

separately to composting facilities, and other\

waste processing facilities. Regarding this

instructions also issued to the different stake

holders. Fresh waste plant with the capacity of 50 \
TPD is installed by Nagar Nigam. For fresh waste

process a new plant tender is under process. \
|
|

(24) All Urban Local bodies shall involve communities
and promotion of home

decentralized

in waste management

composting, biogas generation,

processing of waste at community level subject to control

Nagar Nigam Haldwani-Kathgodam is actively
promoting community participation in waste
management through awareness activities for

home composting, decentralized processing.

metric tones per day including sanitary landfills from the

State Pollution Control Board or the Pollution Control

Nagar Nigam Haldwani-Kathgodam having EIA
clearance for setting up waste processing,

treatment or disposal plant.

Comm itee, as the case may be.

e

—
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‘[ (26) All Urban Local bodies shall submit application for
| renewal of authorisation to concerned State Pollution
Control Board at least sixty days before the expiry of
the vahdlty of authorlzatlon

That renewal applications for authorizat

submitted within

o i |

ion will |

the stipulated timelines

prescribed under the Rules.

(27) Al Urban Local bodies shall prepare and submit
annual report in Form IV on or before the 30th June
of the succeeding year on the centralised online portal
with copy endorsed to State Urban Development
Department or rural development department and to the
respective State Pollution Control Board or Pollution
Control Committee inter alia covering-

(x) solid waste generated in a year, including legacy solid

waste;

(y) solid waste management infrastructure available for
collection, segregation, processing

(z) projection of solid waste to be generated.

(aa)status on framing and implementation of byelaws |
(v) management of waste by bulk waste generators in
a centralised or decentralised manner.

(28) All Urban

including contract workers and supervisors for door to

Local bodies shall educate workers
door collection of segregated waste and transporting the
segregated waste without mixing during primary
collection and secondary collection primary to processing
returns in this

or disposal facility and file annual

regard.

(29) All Urban Local bodies shall ensure that the operator
of a facility provides personal protection equipment
hand gloves,
all

including uniform, fluorescent jacket,

raincoats, appropriate foot wear and masks to
workers handling solid waste and the same are used

by the workforce and file annual returns in this regard.

That

That annual reports in prescribed formats will

be submitted before 30" June. |

regular training ' and 7capacity-bui|ding
programmes are being conducted for sanitation
workers, supervisors, driver, helper and waste
collection personnel regarding scientific handling
IEC

and transportation of segregated waste.

activities are being conducted regularly,

Accordingly, trainings will be conducted for the
. awareness of SWM rules 2026.

That (PPE)

including gloves, masks, safety jackets, uniforms,

Personal Protective Equipment
raincoats, and safety footwear have been provided
to sanitation workers and field staff engaged in

waste management activities.

(30) All Urban Local bodles shall ensure that provisions

for setting up of centres for collection, segregation and

| storage of segregated waste, are incorporated in building

plan while granting approval of building plan of a group
housing society or market complex and file annual

returns in this regard;

The letter regarding this s?nt to District magistrate
requesting that a mandatory condition for

disposal of solid waste should be added in the 1
rules for passing a building plan by the District‘
Authority for

development such  buildings,

complexes etc as defuned in SWM rule.

(31) All Urban Local bodles shall prescnbe criteria for

levying of spot fine for vaolatlon of provnsnons of these

AR

Bylaws are under process accordmg to SWM

rule 2026. spot

and presently fines and

.

/%




| tracking of collection vehicles

| rules inter alia on bulk waste generators, for persons who

litters or fails to comply with the provisions of these rules

' and delegate powers to officers or local bodies to levy

spot fines as per their bye-laws and file annual return

in this regard

All Urban Local bodies shall create public awareness
and communication

(32)

through education

information,
campaign and educate the waste generators on the
following, namely -

(a) not to litter

(b) minimise generation of waste,

() reuse the waste to the extent possible,

into wet, dry

(d) segregation of waste

(recyclable, non recyclable), sanitary waste and special

practice

care waste

(e) practice home composting vermi-composting, bio-
gas generation or community level composting

(f) wrap used sanitary waste securely as and when
generated, in the pouches provided by the brand
owners or a suitable wrapping as prescribed by the
local body:

(g) store of segregated waste at the source in different bins

(h) hand over the segregated waste to waste pickers, waste
collectors, recyclers or waste collection agencies; and
charges to waste

pay monthly user fee or

collectors local bodies
authorized by the local body for sustainability of solid

(1)

or or any other person

616

penalties against violators of Solid Waste

Management Rules 2016 are imposed as per

existing bylaws.

That Information, Education and Communication

(IEC) activities including awareness drives, public

announcements, rallies, hoardings, posters, and

citizen outreach programmes are started. Baini
: \
and SHGs also involved in IEC |

Sena are

activities.

\
1
\
i
r

waste management.

(33) Urban Local bodies shall prohibit the mixing of road
sweeping dust with wet waste. The road sweeping dust
collected and deposited at landfill shall be reported by

the landfill operator on the centralized online portal.

That road sweeping dust and drain silt are being |
handled separately and are not mixed with wet

or biodegradable waste.

(34) Urban local bodies with a population more than five
lakhs shall establish central control rooms in order to
undertake monitoring of solid waste management
activities using digital and information technology for
using geographical

positioning system, mapping of solid waste management

infrastructure, as per timeline prescribed in Schedule |

e

That digital monitoring systems including GPS-
based vehicle tracking and centralized monitoring
mechanisms are being implemented for efficient

management of solid waste operations.
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(35) Urban Local bodies shall estabiish a grievance

redressal mechanism for solid waste management

| includin

g by online mode within a period of one year

from date of notification of these rules in the Official
. Gazette All local bodies shall file annual returns by
|30 June of the succeeding financial year on the

centralized online portal regarding the status of

gruevancas

That a grievance redressal mechanism for solid \

waste management complaints has been |

established and is operational. Online mode will

establish within given time period.

\

\

|

(36) Urban Local bodies shall identify bulk waste
generator through detailed survey and update the list on

the portal, every year, by 1" April. The identified bulk

|
i

waste generators shall be geo-tagged. Local bodies shall

That Bulk Waste Generators identification as per

SWM rule 2026 is under process. For this purpose

Nagar Nigam Haldwani has deployed a

dedicated team.

map all bulk waste generators, hotels, roadside eateries,

commercial or institutional premises generating organic

By Laws are under process.

and bulk waste.
(37) Urban Local bodies shall notify cost for the Extended
Bulk Waste Generator Responsibility. certificate, taking

into consideration operation and maintenance of solid

I

waste management that shall be levied on bulk waste
generators for ensuring long term sustainability and |

assured service delivery. Local bodies shall also notify

That  Extended Bulk  Waste
Responsibility Certificates will issue for eligible

suitable fine provisions in the by-laws.

(38) Urban local body shall issue Extended Bulk Waste Generator
Generator Responsibility certificate to bulk waste
generator as per scheme given below-

(i) issue a Extended Bulk Waste
Responsibility certificate to the bulk waste generator
for total solid waste (wet waste, dry waste, sanitary waste,

special care waste) against payment of a fee by bulk

bulk waste generators as per SWM rules 2026.
Generator

waste generator
(i) shall notify the cost-for Extended Bulk Waste

Generator Responsibility certificate in the bye- laws or
appropriate regulation of the local body after approval of
| State or Union territory Government, based upon the
norms issued by Central Pollution Control Board in
consultation with Ministry of Housing and Urban Affairs
and Department of Drinking Water and Sanitation:

(iii) the Extended Bulk Waste Generator Responsibility
certificate issued to bulk waste generator may further
specify the break up of selid waste for such bulk waste |
| generator and in case of wet waste, sanitary
| waste include details of registered waste processors
' to whom the waste has been handed over for processing,
in case of dry waste, the details of registered recyclers to
whom dry waste has been handed over shall be

|

provided,

(iv) the local body shall ensure that waste collected from
bulk waste generator is processed in accordance with
these rules

(v) shall on a periodic basis undertake audit of the actual

TR /;///
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| (44) All such Material Recovery Facilities shall reflect the
| waste received, availability and transportation of segregated
| waste to recyclers or end of life disposal entities including

| incinerators, and sanitary landfill sites on the centralized

| waste generated bywd}f‘fie;n
| generators on an annual bagjs
| waste generated as ag ‘

t types of bhliﬁa?te
. the details of the actual
ANst norms  fixed by Central

fi for collation, synthesis and
iate fecommendation from the

i Board to Central Pollution Control

_ undertake and report the
ration of solid waste in each ward in urban or rural area
o1 online portal on annual basis based on
by

(39) Urban Local -bc;dies shail

gene

average  waste

aeneration

different establishments.

That war-d-—wiﬁ data regarding solid waste
generation will be collected by the ULB and same
will be uploaded on the centralized online portai
after getting registered according to the norms

given in the SWM rules 2026.

| (40) Urban Local bodies shall report the solid waste generation
' and collection on a monthly basis on a centralised online portal
deveioped by Central Pollution Control Board.

Monthly reports relating to waste generation,
collection, transportation, and processing will be

uploaded on the prescribed centralized bortal

after registration.

(41) Urban Local bodies shall set up zone-wise decentralised
composting units, where appropriate, through community

| Participation segregated wet waste from individual community
or units should be  collected and disposed into these
decentralised composting units.

(42) Urban Local bodies shall have adequate number of

| dustbins in and around the premises such as bus stops, railway

stations, metrg stations and public areas

| {(43) Urban Local b;dies sh?alliestablish Material Recovery
- Facilities based on quantum of waste generation either on its
own or in Public-Private Partnership mode and upload and

| update on the centralized online portal by the 30 Jume every
| year

- online portal on monthly basis.

/

Nagar Nigam Haldwani have decentralizing
composting units as per the requirement. presently
Nagar Nigam has 6 NADEP Pits, 8 compost pits
with anaerobic technology and 1 MT compost
plant :at different location. Further it will be
extended as per. the availability of land.

Adequate numbers of color-coded dustbins have

been installed at public places including bus

' stands, railway stations, markets, parks, and ather

? public utility locations as per SWM rule 2016.

§ That Materia;l R;eco_véry I;'ruciilitiicsi(M-F-{Fs) ga;ling 50 |
MT capacity established and being operated for

segregation, storage, and channelization of

recyclable waste,

That records: relating to ' receipt, segregation,
storage, transportation, and disposal/recycling of
waste handled through MRF will be maintained

and updated on the centralized portal after

getting registration.

e



// (45) Urban Local bc;ciies shall facih:tan: cor;struction.
| operation and maintenance of solid waste processing
' facilities and associated infrastructure on their own or
with private sector participation or through any agency
for optimum utilization of various components of solid
| :’:;‘:5:'“i‘;‘:’i:::!in?ist:lcl:;ech'nology and adi.le'ring to
‘ @ andards issued by the Ministry of
| Housing and Urban Affairs and Central Pollution Control
Board from time to time Preference shall be given to
decentralized processing to minimize transportation cost
and environmental impacts
The processing technologies that can be adopted include:
(a) bio-methanation, microbial cn‘.;mposling, vermi-
composting, anaerobic  digestion or any other
appropriate  processing for bio-stabilization of
biodegradable wastes
(b) waste to energy processes including refused derived
fuel for combustible fraction of waste or supply as

feedstock to solid waste based power plants or cement

kilns or other industrial processes which use furnaces,
after approval of such processes by Central Pollution

Control Board and on adhering to standards prescribed

619

Nagar Nigam Haidwani-KatHg;dam is facilitating
scientific processing of municipal solid waste
through composting, recycling, and anaerobic
composting initiatives in accordance with

prescribed standards,

|

in the rules.
(46) Urban Local bodies shall collect and transport dry

waste, wet waste and Special care waste, sanitary waste

from houscholds including slums and informal

settlements, commercial, institutional and other non-
residential premises, multi-story buildings, large
commercial complexes, malls, housing complexes and the
like in compartmentalized and covered vehicle in way
that segregated solid waste is not mixed, to the respective

processing facility on its own or through third party.

That wet waste, dry waste, sanitary waste, and “
special care waste are being transported separately
through compartmentalized covered vehicles to

i

|

prevent mixing during transportation. \
|
l

(47) Urban Local bodies shall set up material recovery
facilities or secondary storage facilities with sufficient
| space for storing of recyclables and to enable collection

| of sorted recyclables from material recovery

Nagar Nigam Haldwani- Kathgodam has
stablished the Material Recovery Facilities and
secondary storage facilities with adequate space

for storing of recyclable waste.

facilities tv authorized recyclers.

| (48) Urban Local bodies shall by itself or through third
/ party shall provide for services for collection of solid
]waste particularly the special care waste along with
| setting up of deposition centers in a city or town in a

I

| manner that one center is set up for the area of five

| square kilometers or part thereof and notify the timings

For this survey work is under process and the same

will be stabilised according to the SWM rules
2026.

A
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“ usable,

non-recyclable :
combustible ang ' Non-biodegradabe,

Non-reactiye
ro ] j
Processing rejects and residues

facilities to 90 to sanitary |

non-
nert waste and pre-
from waste Processing
andfill and the sanitary landfill

cations as given in Schedule 11,

Sites shall meet the specifi
- however
| » every effort shall be made to recycle or
reuse

Wwaste going to landfill

(50) The tipping fee _-paid -shralli
annual return filed by waste process
landfill operator.

be reported in fhe

ing unit operator and

\
non-recyclable, non-biodegrad-aﬁle, -a:\d

Processing rejects are being disposed of at sanitary

Inert,

landfill facilities in accordance with prescribed 1‘
norms, |

That details regarding tipping fees and waste
processing charges will be incorporate in annual
reports according to the norms given in the

SWM rules 2026.

(51) Urban Local Bodies shall ensure that the bins at
public location for storage of wet waste shall be
painted green, those for storage of dry waste shall be
printed blue and if required in public toiles Bins

painted in red may be placed for sanitary waste.

That green bins for wet waste, blue bins for dry
waste have been installed at public locations as per
prescribed color-coding norms. At pink toilets
Nagar Nigam Haldwani installing 5 incinerators
for sanitary pad and will place red

bins at common toilets.

(52) Urban Local bodies along with concerned
departments of State or Union territory governments
shall map Refuse-Derived Fuel plants Urban Local Body-
wise with production capacity and utilization or

offtake by industries.

Information relating to Refuse Derived Fuel
(RDF) plants and utilization facilities has being |
compiled.

(53) Urban Local Bodies shall prepare ward wise database
and upload on the centralized online portal of all
personnel including in informal sector such as waste
pickers or collectors involved in collection, segregation,

sorting, transportation and processing or recycling or

disposal activities of solid waste.

That ward-wise databases of sanitation workers, \

waste pickers, collection personnel, and other |
stakeholders engaged in waste management

activities has been prepared and updated
periodically.

{ (54) Local bodies shall integrate waste pickers or informal
| waste collectors by establishing a system to recognize

| them or organisations representing them, promoting
|

their  participation in solid waste management

including door to door collection of waste, reflecting

Waste pickers and informal waste collectors are
being integrated into the formal solid waste
management system through identification,

registration, and participation mechanisms.

' it on the centralised portal.

s
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